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IN THE CENTRAL ADMIN ISTRATIVE TRIBUNAL : HYDERABAD BENCH

AT HYDERABAD.

0.A,No,1118/94, Date of order : 10.2,1997,

Betwensn
M.Kameshwar Rao .+ Applicant
And

1. The Chief General Manager,
Telecommunications,
Doorsanchar Bhavan,
Hyderabad.

2. The Director-General,
Telacomminications,
Sanchar Bhavan,

New Delhin

3. Union of India,
Reptd. by its Secretary,
Min. of Finance,
New Delhi,

4, The General Manager,
Telecom, Dist,,
East Godavari,
_ Rajahmundry. »« Respondents
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Counsel for the applicant s Shri K.Venkaégg;g;ghﬁiér““

Counsal for the Respondents «. Shri N,V.Raghava Reddy,
Addl. CGsC '

CORAM

y

Hon'ble Shri Justice M.G.Chauvdhari : Vice-Chairman

Order

(Per Hon'ble shri Justice M.G,Chaudhari : Vice-Chairman)

The applicant is employed as R.T.C. Driver under the
respondents. His deceased wife late G.Krishna Kumari was
employed in the Dept. of Telecommunications. She died
on 9.8.1980, As the surviving spouse, the applicant was
granted family pension from 10,3.80. The dearmess relief
on the family pension however has not been grantéd on th
ground that he is already employed., The applicant séeks

direction to the respondents to pay the dearness relief
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from the due date,
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,{, 2. Similar question was raised by widows of Govt, employees

who dled in harness, in 0.A.No.306/94 and batch of 8l cases.

After a detailed analysis of the relevant provisions and

cese law those applications have been dismissed by the

judgement and order separately delivered today in view of thi

decision of the Supreme Court in Union of India Vs, é.Vasu-

devan Pillai & Ors. 1995 SCC (L&S) P.396.

3. Same are the contentions of the present applicant,
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Although Rule 55A(ii) of CCS (Pension) Rules, 1972 was
amended on 9.2,91, since the same principle was followed
by the respondents earlier it cannot make any difference.
Hence for the reasons recorded in that order the instant 0.A
ts disposed of in terms of the following order:
(1) 0.A. dismissed with no order as to costs but subjec
to following clauses,

(ii} Liberty to applicant to file a review application
in the same terms as brovided in clause (i1) of
operative order of the judgement and order in
0.A.N0.306/94 (and other éases} dated 10,2,1997,

(ili) A copy of the order in 0.A.N0.306/94 (and batch)
dated 10.2.1987 shall be kept in the record of

this 0.A. and shall be treated as part of this orde

vice-Chairman.

Dated: 10.2.1897. - 3
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st O.a.1118/94,
1
" To

1., The Chief General Manager,
Telecommunications, Doorsanchar Bhavan,
Hyderabad.

2. The Director general, Telecommunications,
Sanchar Bhavan, New Delhi.

3. The Secretary, Union of India,
Ministry of Finance, New pelhi.

4. The General Manager, Telecom Dist.
E.G.Dist. Rajahmundry.

5. One copy to Mr,K.Venkateswar Rao, Advocate, CAT.Hyd.
6.0ne copy to Mr.N.V.Raghava Reddy, Addl.CGSC. caT.Hyd.

7. Ore spare copy.

8. Copy to D.R.{A) CAT.Hyd.

pvm,




. . w‘: @ ‘\ ' . “
! T AN

| I COURT ‘»ﬂ |
»

L

MYPED BY CHEGHED RY

COME AKED 37 - HEPPROVED BY

IN THe CidTRAL ADEINISIRATIVE TRIBUNAL |
- ' BYLERGBAD BENCH AT HYDERABAD

. i e [N J..\Jl‘_! JAJ QSN . LlﬂUDI‘IAI‘I
\ » VICE=CHALRMAN

Made/RJA/CLA. NO,
In’

ine.

oo, 118 ff’lu -

T.i.N0, (WiP. )

and Interim Ilirecthkons

hY

D sposed of with dijwections

. ' —
Dampissed. :

Lis issed as withdrawn,
dgmissed for defayt,
xdered/re jected,

pvm. lo order as to cosgis.
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